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GOVEHNMENT OF MEGHALA VA 

LA W (A) DEPARTMENT . 

No. LJ (A) 212024/23 Dated ShiIlong, the 19 th February, 2024. 

Subject: 

OFFICE MEMORANDUM 

Revision of Allowances to the Judicial Officers under the Meghalaya Judicial 
Services Rules, 2006 and Meghalaya Higher Judicial Services Rules, 2015 

consequent upon the Hon'bIc Supreme Court's Judgement dated 04.()l.2024 in 

All India Judges !\ssociation \·s . Union or India & Others in WPC 643 or 
2015 . 

The undersigned is directed to say that consequent upon the Hon'ble Supreme 

Court's Judgement dated 04.01.2024 in All India Judges Association vs. Union of India & 

Others in WPC 643 of 2015 and in continuation of this Department's Office Memorandum 
No. LJ (A) 50/2002/Pt.V /94 dtd . 26 .08.2022 read with Cqrrigendur)1 No . LJ (A) 

50/2002/PLV/142 dtd. JO.09.2022 and letter No. L.J (A) 50/2002/Pt.V11l07 dtd. 1 J .09.20n, 

the Governor is please to rcvise tIle allowances to the Judicial OtTicers as follows: -

1. House Building Advance (IIBA): 

a. lIBA shall be made available lo judicial officers in terms of the J louse 

Building Advance Rules. 2017. published vidc 1.17011 / J 1(4)2016-11-[[1 

dtd . 09. J J .20 J 7 by the Ministry of llousing and Urban Affairs, Government or 

India: 

b. IIBA shall be available to judicial officcrs also ror the purchase of ready built 
house from private individuals subject to such safeguards as may be 
prescribed by the State Government, in consultation with Hon'ble High Court 
of Meghalaya, which shall be issued separately. 

2. Children Education Allowance (CEA): 

a. The payment or the eLA shall be with effect from academic year 2019-2020 
onwards; 

b. <2,250/- per month as CEA and <6,750 per month as hostel subsidy for two 
children up to Class 12; 

c. For children with special needs. the rcimbursement would be al double the rate 
stated in (a) abo\'L~: 

d. When the DA incn:ascs by 5()<y(). the allowances and subsidy shall incrcase by 
25%; 

Note: Children Education Allowance (CEA) shall be sanctioned on receipt of order 

from the Hon'bJe High Court of Meghalaya. 

3. Concurrent Charge Allowance: 

a. The concurrent charge allowance shall he payable where a judicial ofticcr is 

required to hold full charge of the duties of equal or higher responsibilities in 

addition to the duties 01' thcir own post contillllOllsly beyond a pcriod or ten 
working days: 
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b. The concurrent charge allowance shall be payable at the rate of maximum of 

10% of the minimum of the scale of the additional post held beyond a period 

of ten working days. 

c. The Hon 'ble High COl1rt of Meghalaya shall be the authority to decide the 

concurrent charge allowance to be available to the Otlicer within the ceiling of 

maximum 10(% as above, on the basis or the number of days worked, the 

quantum of judicial \vork turned out and the administrative work handled; 

d. There shall not be any upward revision on the percentage of the Concurrent 

Charge Allowance. 

Note: Concurrent Charge Allon'ance shall be sanctioned on receipt of order from the 

1I0n'ble High Court of Meghalaya. 

4. Conveyance/Transport Allowance: 

a. The following judicial functionaries shall be eligible for official vehicles: 

1. District J udgclSessiol1s J udge/ Add!. District J udge/ Add I. 
Judge/Member, MACT/Spccial Judge, NDPS/Special 

(POCSO)/Director of the Judicial Academy/Member 

Meghalaya State Legal Services Authority. 

Sessions 

Judge 

Secretary. 

11. Civil Judge (Senior Division)/Chief Judicial Magistrate/Asst. District & 

Sessions Judge/Secretary, District I.cgal Services Authority. 

111. Civil .Judge (Junior Division)/Judicial Magistrate First Class/Munsiff. 

b. The quantum of petrol/diesel for official cars shall be the actual consumption 

for official purposes as certified by the concerned judicial oi1icer and 

supported by a log book, which shall be maintained for the purpose. 

c. The Judicial OfIicers using official cars may be permitted to use them for 

private purposes to the extent of 300 kms per month; 

d. The Judicial Officers having their O\V11 cars shall be allowed transport 

allowance at the rate of' ~ 1 0,000/- pcr month with effect from 01.01.2016, 

which shall be increased to ~ 13.500/- with dIect from () 1.0 1.202 I. 

e. The transport allowance would be payable at a reduced rate of ~4,O()O/- per 

month if the Judicial Officer, having own car, has been provided with a 

driving-knowing office attendant/peon: 

r. In addition to the ai'oresaid transport all()\vance, there should be a 

reimbursement or the cost or 100 litres ol'petrol/diesel in eilies and 75 litres 01' 

petrol/diesel ill other areas; 

g. The Judicial Officers shall be permitted to exhibit a sticker at their option 011 

the lower left side of the windscreen with inscription 'Judge' printed in 

moderately sized letters: and 

h. Soft loan facilities to the extent or ~ 1 0 lakhs at nominal interest 1'01' the 

purchase of own car shall be extended Lo the Judicial Onicers. 
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1. The pool car service ror Judicial Ol1icers shall be discontinued for officers 
who are being paid 'rransport Allowance. However, if the ot1iccrs wish, they 

can forgo the transport allowance and continue with the pool car service for a 
period of one year from the date of this notification. 

Note: For clause d, e and f Transport allowance/POL reimbursement shall be claimed 

after certification f."om the Judicial Officer duly authenticated hy Hon'ble High 

Court. 

5. Earned Leave Encashment: 

a. There shall be a maximum limit of 300 days leave encashment at the time of 

retirement; 

h. J\. serving Judicial Oniccr shall be entitled to encash leave IJ1 following 
manner: 

1. 10 days earned leave while availing LTC subject to maximum 60 days 
10 at a time up to six occasions during the entire service; 

Jl. 30 days in a block of two years; 

111. Sl. No. (a) and (b) shall be in addition to the right of the judicial Officers 
to encash upto 300 days EL at the time or retiremcnt. 

c. In case of otlicers who have retired and while granting leave encashment at 
the time of retirement, the leave encashment availed during service stand 
adjusted shall be paid the amount or the so adjusted earned leave, at the lime 
of retirement as explained in the cxample above. 

6. Elcctricit)1 and Wl:ltcr Charges: 

a. The reimbursement or 1:Iectricity and Water Charges to the Judicial Ofticers 
shall be at the rate of 50(y() of the actual usage. which shall also be subject to 
the following ceiling: 

Designation 

- - .~-

District Judge/Sessions Judge/Add!, District 
Judge/Add!, Session J udgc/Mclllber. 
MACT/Special Judge, NDPS/Speeial Judge 
(POCSO)/Director of the Judicial 
Academy/Member Secretary, Meghalaya State 
Legal Services Authority. 

Electricity 
IJnits 

~woo units per 
annum 

Civil Judge (Senior Division)/ChicJ' Judicial 6000 units per 
MagistratdAsst. Dislrict & Sessions annul11 
Judge/Secretary, District Legal Services 
Authority. 

Civil Judge (Junior Division)/Judicial 
Magistrate First Class/Munsiff. 

-.1-

Water 
Quantity 

420 Kls per 
annum 

336 Kls per 
annLlm 



b. The reimbursement or' Electricity and Watcr Charges shall be on quarterly 

basis on production of proo r of payment of the bi lied amount: 

c . The aforesaid enhanced rates of reimbursement of Electricity and Water 

Charges shall be payable with dIect from 01.01.2020. 

7. Higher Qualification Allowance: 

a. The Judicial Officers shall be granted three advance increments for acquiring 

higher qualification i.e. post-graduation in law and one more advance 

increment if he acquires Doctorate in Lel\'v. 

b. The advance increments once granted for post-graduation degree or Doctorate 

in law shall not be again granted if~ in fllture, the of1icer acquires post graduate 

or Doctorate degree in any other subject. 

c, The advance increments shall be availahle to the officer who had acquired the 

post-graduation degree or Doctorate either bc!'ore recruitment or at any tirne 

subsequent thereto while in service, 

d, The advance increments shall be granted from the date of initial recruitment, if 

the officer has already acquired the post-graduation degree or Doctorate and 

from the date of acquiring the post-graduation or Doctorate degree, if acquired 

after joining the service. 

e. The advance i ncrCl11ents shall be made available to the officers when the 

higher qualification has been acquired through regular studies (full time or 

part time) or through distant learning programmes. 

f. The benefit of advance increments shall be available when the Officer is 

promoted from Civil Judge (.11'. Div.) to Civil Judge (Sr. Div.) and 1'rom Civil 

Judge (Sr. Div.) to District Judge cadre and it may also be given at the ACT> 

stage (ACP lor Il) . 

g. The advance increments shall be available in the District Judgc Cadre from 

District Judge (Entry Level) to District Judge (Selection Grade) and from 

District Judge (Selection Grade) to District Judge (Super Time Scale). 

h. The advance increments for all practical purposes shall be part of salary and 

Dearness Allowance shall be available on the same. 

Note: Higher Qualification allowances shall be made available to .Judicial Officers on 

receipt of order of Hon'blc High Court. 

8. Hill Area/Tough Location Allowance: 

a. Hill Area/Tough Location Allowance @ {5000/- per month shall be paid to 

the Judicial Ofliccrs posted in hill areas/tough locations. Uowever, if a 

.ludicial Oflicer is receiving better benefits, the present decision shall not 

adversely alTect such Judicial Oilieers; 

In case of doubt, whether a particular area can be considered to be hilly or 

tough location area, the Hon'ble High Court of Meghalaya shall decide as to whether the area 

in question qllalifi.es for grant of this allowance. 
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b. This allowance shall be available with effect from 01.01.2016 . 

9. Home Orderly/Domestic Help Allowance: 

A. To Serving Officers: 

(i) The Home-cum-oflice orderly allowance shall be available to the serving 

Judicial Officers at the following rates: 

Designation 
- ---,,,_._--- ---- - ._. - - - -- --- - -
District Judge/Sessions Judge/Addl. District 

Judge/Add!, Session Judge/Member, MACT/Special 

Judge, NDPS/Special Judge (POCSO)/Director 0[' the 

Rates 

Minimum wages for one 

unskilled worker in the State 

of Meghalaya subject to 

Judicial Academy/Member Secretary, Mcghalaya minim um 0 [' ~ 1 0,000/ - per 

State Legal Services Authority. 
~ -_.- -- -- --- -

Civil Judge (Senior Division)/Chief Judicial 

Magistrate/Asst. District & Sessions Judge/Secretary, 

District Legal Services Authority. 

month. 

60% of the minimum wages 

for one unskilled worker in 

the State of Meghalaya 

(,. '1 J iT' 1)-" II I" I ~A' subject to minimum of' lVI . Liege (. unlOf 1\'lslon). L1l ICla IVlaglstrak . 

F" ('11M 't'j' ~ I n.500/- ,ier month. Irst . ass unsl. 
- - - - - - - - -- - - ... -.. .. - .. . 

However, the Judicial Officers getting higher allowance on this account shall 

not be adversely affected. 

I. The allowance at the aforesaid rates shall be availahle to the Judicial Onieers 

\V.e.r. 01.0 J .2016 in States where they are getting the same prior to 01.01.2016 

and in other cases, w.e.r. 01.01.2020. 

11. The Judicial Officers provided with Group D employee as an 

Attender/Peon/o,t1iec subordinate for residential duties may exercise their 

option either to continue with the present system and forego the allowance that 

has been stated ahove or to claim the allO\vance instead of availing the services 

of the official Attcnder/Peon. 

til. The payment of home orderly allowance , will not result in discontinuance of 

practice of deputing the Office Peons/Attcnders or other Croup D employee 

during nights at the residences of 

a. Magistrates who are called upon to attend the Judicial work at times 

during night times. 

h. the otTice Peon/Attender or such other Group D employee deputed Cor 

night duty at the residence or Judicial Officer living in the areas 

generally considered to be disturbed or security risk areas or 

outsourced security guards to be deployed in such areas and such 

personnel can also be deputed to the residence of District Judge or 

equivalent rank oJJicer having administrative responsibility. 
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JV. The deployment or Pcons/J\llcndcrs ror such residential duties shall be subject 
to the availability of Group D/Class IV personnel and without detriment to 

Court related duties. 

v. If Home Orderlies/residential attcndants/sevaks appointed by the State 
Government are allotled to the Judicial OITiccrs, 1lol11e Orderly allowance 

Calmot be claimed. 

B. To PcnsionersFFamily Pensioners: 

a. Domestic Help Allowance to the pensioners and family pensioners shall be 
available at tbe following rates from 01.01.2016 : 

(i) Pensioner : Z9,OOO/- per month 

(ii) Family pensioners: <7,500/- per month. 

b. This allowance shall stand increased by 30(Yo with effect tJ"om ° l.0 l.202l. 

c. The allowance shall be drawn on the self-certification of the Judicial 
Officer/Pensioner/Family Pensioner. 

The allowance is to he credited directly to Pensioner's Pension Account. 

Note: Domestic Help Allowance shall be included Pensioner Payment Order. 

10. House Rent Allowance and Residential Quarters: 

A. Residenthll Quarters: If the Judicial Officer is not provided with the government 
accommodation or requisitioned private accommodation within one month, then 
the Judicial Officer may secure private accommodation and should be paid rent in 
the following terms: 

I. If'the rent or the private accommodation is \\-'ithin the admissible house 
rent allowancc mentioned below, no fixation of rent is required. But 
the concerned Judicial Officer has to certify the actual rent being paid. 

11. If the rent of the private accommodation is more than permissible 
house rcnt allowances, the rent shall be assessed by the District Judge 
with the assistance of PWD/R & B officials. 

Ill. If the di/Terence hetween the permissible house rent allowance and the 
rent assessed is more than 15% and District Judge may seck approval 
oC lligil Court for payment of the said amount unless the ofTicer is 
ready to pay the ditlerentiaJ cost. 

B. House Rent Allowance: 

1. Judicial Officers who are allotted official quarters for residence 

shall not be entitled to HRA; 

11. Judicial OHicers residing in their own houses, including the housc ora 
parent or spouse, shall also be entitled for the 1 IRA with elTect from 
0l.O1.2016 after obtaining permission from the High Court to reside in 
their own house: 
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lV. Judicial Officers already residing in hired accommodation will be 

entitled to IIRA with dIect from 0 l.0 1.2020. subject to the actual rent 

paid within the said ceiling; 

v. The Office of the District Judge or equi valent shall pay rent directly to 

the landlord, in which case, the officer is not eligible to draw HRA; 

and 

VI. The rates of HRA should be applicable to all Judicial Ofticers as per 

the notification dtd . 07.07 .2017 which was issued aiter the VIJth 

Central Pay Commission (epC') by the Central Government as follows : 

. 
City Category Rates of J IRA/pm as % Of basic pay 

X 
- - - --y 

z 

24% 

16% 

8% 

lIowcver, the minimum rates of lIRA prescribed shall be ~5400/- . 

n600/- and ~ 1800/- per month for X, Y and I. catcgory cities respectivel y. 

Vl1. The rates of} IRA shall be modified in accordance with the change in 
Dearness Allowance in the following terms: 

City Category Rates ofIIRA//pm as % Of basic pay 

x 

y 

:2 PY() 

30% 
18<Yo 
20% - .. . - --- -1-----------

Z 9% 
10% 

-
When DA 
Crosses 

25% 
50% 
25% 
50% 
25% 
50% 

Note: HRA will be entitled to Judicial Officer on receipt of certification authenticated 
by the Hon'blc High Court of Meghalaya. 

C. Furniture and Air conditioner Allowance: 
1. Furniture grant of ~ 1.25 lakhs every five years shall be provided to the 

Judicial Ofticers occupying own residence continuously for live years 

subject to production oC proor or purchase by the Judicial Officer. 

IloLlsehold electrical appliances can also be purchased hy availing of 

the said grant. 

1I. The option to purchase the furniture being used by the oflicer at the 

depreciated rate shall be available at the time of fresh grant or 

retirement; 

111. The OHicers having not less than two years of service will be eligible 

for this allowance. 

lV. Apart 1'rom the rurniture grant. one air-conditioncr shall be provided at 

the residencc of every Judicial OJ1icer once in every Jive years. 

Note: Furniture grant of n.2S lakhs every five years shall be s~lnctioned on receipt of 
order of the lIon' ble High Cou rt of McghahlY~l. 
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D. Residential Quarters Maintenance: 

Since the State Government is maintaining all residential quarters and the cost 

proposed is less than the actual maintenance cost hence the maintenance of 

residenlial quarters shall continue under Public Works Departmcnt. 

E. Guest House/Transit Accommodation: 

Guest house accommodation/transit accommodations may be provided to judicial 

officers as per prevailing practice , subject to availability. in major citics and 

towns. 

11. Leave Travel Concessions/Home Travel Concession: 

a. The Judicial Ot1icers may be permitted to avail one LTC and one HTC in a block 

of 3 years; 

b. As far as fresh recruits are concerned, the UTe shall be allowed 2 times in the first 

block of:1 years . However, the block of 3 years will commence on completion of 

the period prescribed for probation; 

c. The Judicial oftlccrs irrcspective of their rank shall be allowed to travel by air and 

the reimbursement shall bc made subject to thc condition that lhc tickets have been 

purchased either directly from the Airlines or from the agents authorized for the 

said purpose by the Central Government, namely, Ashoka Travels, Balmer and 

Lawrie and IRCTC or such other agents as may be authorised by the Governmcnt 

of Meghalaya; 

J. The other details I'm (l\'ailing LTC/lnC sLich as class ol'lravel, advance clC. shall 

be governed by tbe Ruics/Orders/notiJieations issued by the (Jovernmcnt or 

Meghalaya. 

e. The Judicial officers may be allowed to carry forward LTC anywhere in India 

beyond retirement for a period of one year. However, no LTC/IlTC except this 

shall be provided to the retired judicial orticers. 

f. Encashmcnt of 10 days earned leave while availing LTC (not liTe), subject to thc 

maximum of 60 days, shall be permitted. This will be in addition to encashment of 

300 days at the time of retirement and 30 days in a block of two years. There shall 

not be any extra payment to be made to Judicial Officers for not availing the LTC. 

g. The Judicial otIicers shall not be requircd to avail of carned leave. only for 

L IC/HTC purpose and they may be permitted to avail of casual leave as a prefix 

and suffix to the extent of two days. 

12. Medical Allowance/Medical Facilities: 

a. Fixed Allowance: 

1. Fixed medical allowance shall be payable @ z3,000/- p.m to the 

serving Judicial Officers with eflect from 01.01.2016. 

11 . Fixed medical allmvance shall bc payable (ei} ~4,OOO/- p.m to the 

pensioners and ramily pensioners ",,- ith crJl:ct li'om 01.01.2016. 
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b. Medical Facilities and Reimbursement: 

Since thc Mcghalaya Medical Attendancc Rules, 202 J provides for full 

reimbursement of Medical claim, hence the provisions of MMA Rules, 2021 shall be 
followed. 

13. Newspaper and Magazine Allow~lnces: 

a. Reimbursement Cor nc\vspapcr and magazines shall be Z J 000/- for District 
Judges (two newspapers and two magazines) and z700/- for Civil Judges (two 
newspaper and one magazines). 

b. The reimbursement shall be on half yearly basis hom January to June and July 
to Dcccmbcr. on thc basis or sclf-ccrti lication. 

c. The allowancc at the abovc mentioncd rates shall be available from 

° 1.0 1.2020. 

14. Robe Allowance: 

a. An allowance of {12,000/- will bc payable once in three years with effect from 

01.01.2016; and 

b. The demand for the robe allowance may not be raised before the next 
Commission. 

15. Special Pay for Administrative Work: 

a. Special Pay for Judicial Officers doing administrative work shall be payable 
to : 

I . District/Sessions Judges : Z7000/- per ITlonth 

II . Other District Judges j ncl udi ng !\ddi Lional [) istricl .1 udge 
cntrusted with administrative work who have to generally 

spend time beyond Court working hours : ~3500/- per month. 

iii. District Judges presiding over Special Courts and Tribunals 
having independent administrative responsibilities : ~3500/- per 
month . 

IV. CJMs and Senior, Junior Civil Judges and other Judicial 
Offi cer ' having admin.istrative responsibilities being in-charge 
of independent Courts ",,I i lh filling pow 'rs : {20 00/- per month. 

b. The Special Pay shall be available w .c.r. 01.01.20 J 9. 

Note: Special Pay shall be sanctioned on receipt of order of the 1-lon'ble High Court of 

Meghahlya. 

16. Sumptuary Allowance: 

a. The sumptuary allowance shall be available to the Judicial Ot1iccrs, with 
effect from 01.01.2016 at the following rates: 
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- - . - -
District Judges/equivalent rank Judicial Officers n,800/- per month 

- - - -
Civil Judges (Sr. Division) / equivalent rank Judicial {S,800/- per 1110nth 

Officers 
- --- - - -- - ------ -_._ -

Civil Judges (1r. Division)/ equivalent rank Judicial {3,800/- per month 

Ot1icers . ___ . L ____ ~ _____ _ 

b. The following categories of Judicial Officers shall get {l,OOO/- (One 

thousand) more by virtue of their status of the additional !'esponsibilities they 

shoulder. 

• District Judge in-charge of administration in the Districts/Cities. 

• District Judges in selection grade and super time-scale. 

• Director of Judicial Academy/Member Secretary. State Legal Services 

Authority. 

• Chief Judicial Magistrate. 

c. No sumptuary allowance shall be payable to retired Judicial Of1ieers. 

17. Telephone Facility: 

The Judicial Officers shall be provided with the following telephone facilities: 

(1) Residential Telephone (Landline): 

l. The landline telephone and broadband facility (by the same or different 

service providers) shall he provided at the residence of the Judicial 

Of1icers and the permitted usage, inclusive of rent calls (local and STD 

both) and internet use, shall be as follows: 

(a) District Judges/equivalent rank Judicial Oilicers : {1500/- per 

month. 

(b) Civil Judges/equivalent rank Judicial Ol1iccrs: {IOOO/- per month. 

1l. At places where broadband facility is not available, the permissible 

usage, inclusive of rent and calls (local and STD both) shall be as 

follows: 

(a) District Judges/equivalent rank Judicial Officers {1000/- per 

month. 

(b) Civil Judges/equivalent rank Judicial Oi1ieers : nso/- per 1110nth. 

(2) Mobile Phone: 

l. The provision of mobile phone (handset) with internet capability shall 

be as follows: 

(a) District Judge/equivalent rank Judicial Officers {]O,OOO/- per 

month. 

(b) Civil Judges (Jr. & Sr. Divisions/equivalent rank Judicial Officers: 

<20,000/- per month. 
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11. And the permissible usage, inclusive of internet data package, shall be: 

(a) District Judges/equivalent rank Judicial Officers : ~2000/- per 

month. 

(b) Civil Judges/equivalent rank Judicial Onicers: ~1500/- per month. 

111. At the request of the Judicial Of1icers, the mobile phone handset may 

be replaced once in three years. 

IV. The Judicial Officers shall be given option to retain the old mobile 

phone handset at a price to be determined as per the guidelines 

prescribed by the Registry of the Bon'ble High Court of Meghalaya. 

v. The existing facilities in so far as they are more beneficial by virtue of 

the order issued by the (Jovcrnl11cnt of Meghalaya shall be continued 

notwithstanding the above decision. 

(3) Office Telephone: 

Regarding telephone connection to the office, the present arrangement shall 

continue. 

18. Transfer Grant: 

a. On transfer, the composite transfer grant shall be equivalent to one month's 

basic pay. 

b. If the transfer is to a place at a distance of 20 kilometres or less or within the 

same city and if it involves actual change of' residence. thc transfer grant shall 

be 1/3,d of thc basic pay. 

c. For the transportation of personal effecls, the O.M. dtd. 13.07.2017 issued by 

the Department of Expenditure; Government of India pursuant to the 

recommendations of VII epe shall be applicable. 

d. In case of transportation by road. the admissible amount shall be ~50/- per km 

inclusive of labour charges for loading and unloading or the actual whichever 

is lower. The said amount shall be raised by 25% when the DA increases by 
50%. 

e. The recommendations will come into efrect from 01.01.2016 and the Judicial 

Of1icers who have undergonc transfer(s) after Ol.Ol.201 6 and their claims for 

transfcr grant paid as per pre-revised pay scales, shall be paid the ditTcrential 

amount on the basis ot'reviscd pay w.c.f. 01.01.2016. 

This supersedes this Department's O.M. No. U (A) 36/981325 dtd. 0l.05.2006 

and all other O.M,s issued pursuance to First National .Judicial Pay Commission. 
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Secretary to the Govt. of Megbalaya, 

Law Department. 



• 

Memo No. LJ (A) 212024/23-A, Dated Shillong, the 19lh February, 2024. 

Copy for information to: -

1. The Principal Accountant General (Audit), Megha1aya, (Attention: CASS Section), 
Shillong ··, 793001 . 

2. The Principal Accountant General (A & E), Mcghalaya. Shillong - 793001 . 
3. Cabinet Affairs Department with reference to liD No. 16 dtd. 16.02.2024. 
4. Finance (E) Department. 
5. Finance CPR) Department. 
6. The Registrar General, High Court of Meghalaya, Shillong. 
7. Director of Printing & Stationery, Meghalaya. Sbillong for favour of publication in 

the next issue of the Meghaluya Extraordinary (:;al.cltc and to furnish this Department 
""ith 200 spare copies. 

8. The District & Sessions Judge, ShilJong/Nongstoin/MawkyrwatiNongpoh/Khlichriatl 
J owai/TuralWi lliamnagariBaghmaraiResubel paral Ampatil Mairang. 

9. The Treasury Officer, Shillongl NongstoiniMawkyrwatlNongpohlKhliehriatlJowail 
Tura/W i II i amnagariBaghmara/Resll belparal Ampatil Mairang. 

~EO. L:1w Depart l11 ent. 

t3 ' order 'Le .• 

Jo int Secretary In ~:t. ol'MeghalaYll . 
"" I.aw (A) Department. 
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